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"15,10,2001 o
This QA has been listed for

orders as there are too many defects,
The Office intimated the applicant to
remove defects on 3,8,2001 which was

followed by reminders dated 4.9,2001

but the appliéant has not taken care to
remove the defects.

The defects go to the effestadit
that the 0.A. is belated and no appli-
cation for condonation has been filed. .
Annexures have not been attested.
suff icient number of copies have not been
supplied nor envelopes have been given
for service of notice. For the aforesaid
defects, the OA is liable to be
dismissed, However, since none is present
on behalf of the applicant, the OA is
dilsmissed for non-prosecution,
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